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Disciplinary  action against  Assistant
. Manager of NCCF (Delhi Branch)

2220, SHRI BIR BHADRA PRATAP
SINGH: Will the Ministar  of FOOD
AND CIVIL SUPPLIES he plecsed to
refer to reply to Unstarred Question 1871
given in Rajya Sabha on 25th November,
1988 and state;

fa) what penalty was imposed on the
said Assistant Mznager in view of  the
then President NCCF ang the findings of
the Enquiry that Assistant Manager had
committed “Procadural  lapses” in the
sale of Merchandise goods;

{b) what penalty has heen awarded to
him for the procedural lapszs for excess
supply of controlled cloth to Sikkim
State;

(¢y whether the said Assistant Manager
wos also alleged for molesting the lady
co-worker in the office pr:m:ses; and

(d) if so, whnt penalty was awarded to
him for this immors] act?

THE MINISTER OF FO0D AND
CIVIL SUPPLIES (SHRI NATHU RAM
AIRDHA): (2) No penalty was impossd
on the Asstt, Manager in respect of the
sale of general merchandise pzoods Jaring
1978-79.

{b) A minor pznalty of withholding of

two annual increments without cumula-
tive effect was imposad in December,
1989,

(c) and (d) There was a  complaint

alleging misbehaviour towards a lady co-



